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SHRI G. M. MIR : May I know, from the
hon. Minister whether it is a fact that a
majority of the Indian population lives in the
rural areas and, if so, whether the Ayurvedic
dispensaries, etc. are going to be set up in
rural areas ? May I know whether some
arrangements will be made for providing
beds in these dispensaries?

SHRI B. S. MURTHY There are
Ayurvedic dispensaries run by all the States
in the rural areas.

DR. (MRS.) MANGLADEVI TALWAR :
May I know whether the Ayurvedic
dispensaries are allowed to give injections
and use some Western type drugs?

SHRI B. S. MURTHY : No, Madam.

SHRI A. D. MANI: May I ask the Minister
to tell us whether this 36-bed hospital run by
the Corporation is being made wide use of by
the people, because the general feeling seems
to be that the people do not go in for Ayur-
vedic treatment unless they are confirm-ed
believers like the questioner and others?

DR. SUSHILA NAYAR The hon.

Member is right in his conclusion.

AGREEMENT BETWEEN THE L.I1.C. AND SHRI
RAM RATTAN GUPTA

+617. SHRI NIREN GHOSH :t SHRI
ARJUN ARORA: SHRI M.
AJMAL KHAN :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 127 in the Rajya Sabha on the
11th May, 1966 and state whether the terms
of agree-

tThe question was actually asked on the
floor of the House by Shri Niren Ghosh.
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ment between the L.I.C. and Shri Ram Rattan
Gupta has since been filed by Shri Gupta
before the Supreme Court?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI L. N.
MISHRA) : Yes, Sir.

SHRI NIREN GHOSH: Is it a fact that the
L.I.C. made an application for the arrest of
Shri Ram Rattan Gupta? Was it withdrawn
and, if so, the reasons for the withdrawal of
the petition ?

SHRI L. N. MISHRA : Yes, Sir. The L.I.C.
got a decree against Shri Ram Rattan Gupta
and for the execution of the decree even
personal arrest was possible. They have most
likely filed an application before the Supreme
Court on the 9th July 1966. It had been settled
like this that Shri Gupta will be paying Rs.
25,000 per month and Rs. 1 lakh in one
instalment in November 1965. So far there
have been no defaults till July 1966.

SHRI NIREN GHOSH : Is it a fact that the
LIC. engaged Mr. Devendar Saroop,
advocate in this case while it was aware of the
fact that he is a retained lawyer of Shri Ram
Rattan Gupta ?

SHRI L. N. MISHRA : I am not aware of it,
Sir. But the L.I.C. is perfectly within its rights
to engage any lawyer according to the Act.

SHRI NIREN GHOSH : Is it a fact that the
cheques given to the L.I.C. by Shri Ram
Rattan Gupta have not been honoured by the
Bank?

SHRI L. N. MISHRA: That has not been
reported to us so far but I must say that Shri
Ram Rattan Gupta adopted many dilatory
tactics to avoid the payment of this money. Of
course, I cannot say anything about that parti-
cular thing, but he did adopt many dilatory
tactics. Ultimately he had to agree to some
terms of settlement and that is going on.

SHRI NIREN GHOSH: Sir, my question
has not been answered— whether the cheques
have been dishonoured or not.
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SHRI ARJUN ARORA: Sir, the Minister
has not answered the question put by Mr.
Niren Ghosh.

SHRI L. N. MISHRA : I said I am not
aware of it.

SHRI ARJUN ARORA: Sir,, it is a very|
serious thing. This deceitful businessman
undertook to pay money in easy instalments
and the L.I.C. agreed to it and in fulfilment of|
those terms he gave a cheque which was not
honoured by the Bank. So there was a default
and the whole sum became due. Still the
Government persisted in granting him
generous facilities of instalments. May I know,
why such a serious thing is not known to the

[24 AUG. 1966]

Minister who has come to reply to questions
relating to the L.I.C. ?

SHRI L. N. MISHRA : As I said earlier,
Sir, I have no knowledge of any cheque
having been dishonoured, but this gentleman,
Shri Ram Rattan Gupta, adopted many
dilatory tactics and this might be one of them,
but the L.I.C. is within its rights to settle its
own claims against any party. They have
settled it. As regards the Government coming
into the picture, the Government have not
made any generous offer to Shri Ram Rattan
Gupta. It was between the L.I.C. and Shri
Ram Rattan Gupta. The Government does not
come into the picture at all.
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SHRI A. D. MANI: Sir,. I wont go back to
the question of dishonoured cheques. May I
ask the Minister to make a statement after
verfying the facts and if it is found that the
cheque has been dishonoured and it has led to
a default, would the L.I.C. hesitate to lauch
action under section 420 of the Criminal
Procedure Code, because it is a criminal
offence ?

SHRI L. N. MISHRA: I know that it is a
criminal offence but that assurance I cannot
give on behalf of the L.I.C. Of course, one
thing I can do; I may make a statement before
the House whether any cheque given by Shri
Ram Rattan Gupta has been dishonoured or
not.

SHRI ARJUN ARORA: Sir, IThis statement
may be made before the House adjourns on
2nd September. You please give a directive to
the Minister to make this statement before the
House adjourns on 2nd September, because
this is an old matter.

MR. CHAIRMAN : This is an old matter in
regard to which he has no information at the
moment. Anyway, will the Minister be able to
make this statement before the House
adjourns?

SHRI L. N. MISHRA: Sir, I will try my
best to obtain information from the Head
Office of the L.I.C. and I will try my best to
give the information before the Session is
over.
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notice of this House first and only after that
proceedings were started to find out as to
whether money was due and a statement was
made the next day Mr. Bhagat, if I remember
aright, as to how much Mr. Ram Rattan Gupta
owed to the L.I.C. Since that time we have
been pressing it again and again. Neither we
get the moneys recovered from him nor do we
get a clear statement to show as to how the
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Rattan Gupta in this case? I should also like to

a__ s~ - . | know why it should not be possible to start

_EFTT‘T:;T'\“ E'ﬂ'-?':[ 1_'_'-’_" [ ‘W“Zﬂ :T";?‘I " | proceedings in order to get the properties
# FC deadqs B T, FE-ATE,
G UF Doae A UF W T,
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advanced. All these things need to be clarified
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by this Government. Finally., I should like to
know whether the Government has tried to find
out as to how much money Mr. Ram Rattan
Gupta, if at all, had contributed to the birthday
sit =fea aromor fasr ¢ & oF arg | fund of Mr. C. B. Gupta,
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the judiciary or given any concession in favour
of Shri Ram Rattan Gupta. He is an ordinary
citizen and if he owes anything to Government
he has to pay it. No concession would bo
shown to Mr. Ram Rattan Gupta. We are
functioning without fear or favour.
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SHRI BHUPESH GUPTA : I think the
hon'ble Members opposite know it that the
matter was brought to the



